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IN THE CENTRAL ADMINISTR?-\TIVE TRIBUNAJ. 
CUTTrCK 3ENCH;CTJ7Tk 

ORIGINAL APPLICATIcN NO: 89 OF 1991 

Euttck.. tbsthé 4th of October, 1994, 

Prasant Kumr Swain 	... 	 Applicant 

Ver su s 

Union of India & Others 	•,, 	 Respondents 

(FOR INSTRtJCTIONS) 

Whether itbe referred to reportrs or not? AA1 

Whether itbe cjrcu1ed to all the Benches of the 
Centr1 Administrative Tribunals or not? 

1 

(H. RAJENDR bPRSAD) 	 p. HIREMATH) MENBER(ADMIATIVE) 	 VIcE CHAIRMAN 
0* oe r 94, 
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CENTRAL ADMINISTRATIVE TRIBUNAL  
CUTTACK BEN U-I :CUTTACK. 

ORIGINAJ. APPLICATION NO:89 OF 1991 

Cuttack this the 4th of October, 1994. 

CORAM: 

THE HONQ1JRABLE MR. JUSTI 	D. P. HIREMATH, VICE CHAIRIv 

AND 

THE HONOURABLE MR, H. RAJENLRA PRAS,MEMBER(A4N.) 

... 

prasanta Kumar Swain, 22 years, 
son of late Mohan Chandra Swain, 
viii _Tainkana,PO_Kalapada, 
Vj Bentakar,Djst._cuttck. 

BY THE ADVOCATE: 
VS. 

0-0 	 Applicant 
M/s.Devanand Mis1r a,D.Misra, 

R.N.Naik,A,Deo, B.S•  
Tripathy, P and a. 

Union of India represented by 
its Secretary, Department of 
posts,Dak Bhavan, New Delhi. 
Chief Postmaster General, 
Orissa Circie,At/o_Bhubaneswar, 
Di st-Pur i. 

Senior Superintendent of Post Offices, 
Cuttack City DiVisjOn,CUttaCk_1, 
Town and Djstrjct_cutta&. 

SubDjvjsj,na1 Inector(postal) 
Cu€t ack North Sub ivi si0 n, Cuttack-4, 
Town and Di Strjct_Cuttack. 

Shri Pramod Kumar Mohanty, 
son of Shri Basanta Kumar Nohanty, 
Vill/Po..Kalapada, Via_Bentakar, 
Dist.-Cuttck. 	 ..• 	Respondents 

By the Adcate Mr. Ashok Misra, Senior St.Coinse1 
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ORDER 

D,p, HIREMATH,V.C. 	Heard Shri B.S. Trip9thy for the Petitjer 

and Shri 1\shok Nishra for the Respondents. Thoigh 

the applicant claims various reliefs in the application, 

he'jcorifjned only to  relief No.8(c) regarding 

release of the salary and allowances for the period 

during which he was working as E.D.D.A. of Kalapada 

Branch Post Office, Itts case t}t he worked as 

substitute from November, 1990 to 13.12. 1990 and 

thereafter when applications were called for, though 
/ 

he applied for filling up 

the vacant po, he Was not selected, KS we have 

already stated, though he prays for a direction to 

appoint him, he has not pressed the same. But 

unfortunately neither the applicant nor respondents 

havestated about the allowances the post carries 

2herefore, the applicant has now urged that whtever 

is die to him for having worked as substitute for 

the period aforesaid may be paid to him. In view of 

thi s prayer, we direct tht respondent shall paY to 

the applicant, if not already paid , whatever allowances 

he is entit1e4 	the period he has actually 

workd within 30 days from the date of receipt of a 

co'y of thisorder. The original application is 

disposed of accordJn1Y. No Costs. 

BE 	 (. P. HIREMATH) 
MEMR( ALMIR7\TIV) 	 VICECHNAN 0 


